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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

Date of Order : 7,6.99

0.A.No, 8 6} C7 c:] _

BETHWEEN :

1. P.‘I.akshmana Rao 9, M,Ramana

2. M,.DD,Prasada Rao 10, Basala Ramana

3. M,Ramu Naidu 11, Byrisetty Krishna

4, Durba Subba Rao 12, B.Satyanarayanamurthy

5. D.V,Satyanarayana Raju 13, Beesetty Prasad

6. Gedela V.,Satyanarayana 14, P.Appa Rao

7. N.Srinivas 15, L.Yerra

8. G.Rama Rao .+ Applicants,

AND
1, Union of India, rep, by its

General Manager, S.E.,Railway,
Calcutta,

2, Divisional Railway Manager,

S.E.Railway, Visakhapatnam, .. Respondents,

Counsel for the Applicants .o Mr.,P.B.,Bijaya Kuamar

Counsel for the Respondents es M, N.R,Devraj

COPAM :
HON'BLE SHRI R.FANGARAJAMN : MOMBER (ADMN.)

HON'BLE SHRI B.S. JAI PARAMESHWAR ; MEMBER (JUDL,)

— o e — E—

X As per Hon'ble Shri R.Rangarajan, Member, (Admn,} X

Mr,P.B.Vijaya Kumar, learned counsel for the
applicants and Mr.N.,R.,Devraj, learned standing @ unsel

for the respondents, “
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2, There are 15 applicants in this OA, A notification
was issued bearing No . WPT/5/G.Man/GD/OMR/98, dated 9,5,98
calling for applications for recruipnent of Gangman in the
scale 6f pay of fs.2610-3540 (RSRP) in Group-D (Fresh Faces)
in the €ivil Engineering Department of Waltair Division
S.E,Railway from open market, Though initially it was said

(A andof
that those nominated by the Employment Exchange wiil be
Py

considered it is State;?gaSequently a notification was

issuwed in the paper calling for applications from all concerned,

As per the notification dated 9,5,98, 382 posts have to be
ineddn/

filled up by various Assistant Engineers, It is stated ek

all the applicants herein had appeared for Physical Test

as well as Written Test, However, they have been ordered

to come for re-physical test by letter No ,WPT/5/G.MAN/

GROUP'D' /OMR /98, dated 13,5,99 (A-2) as some doubt had

arisen regarding the physical test conducted for the Eatch

for which they hadh appeared. The re-physical test was to be

held on 20,5.99 at Sersa Railway Ground, Visakhapatnam, But

the applicants did not attendgfl and submitted a representation,

After the test was over and also requested for keeping that

test in pending as they were intended to approach this Tribunal
as stated by the applicants, Hovever, the applicants case

was rejected.

3. This 0A is filed praying for a declaration that the

action of the respondents in ordering re-physical test vide
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their letter dated 13,5,99 is illegal, arbitrary, without
jurisdiction and consequently by declaring the physical

test conducted earlier on 10,3,99 as valid direct the
respondents to cauSe issue of call letters to the applicants
for viva-voce test for submitting their options for the

posts,

4, - The phy8ical endurance test conducted on 10,3, 99

was te—ke faulty as reported by the respondents counsel,

If the applicants are of the opinion that they should not

be tested for physical test onee again we See no reason for
such a submission, If they are really fit their should be
no hesitation for them to appear onee again., The re-physical
test will prove their ability to perform their duty.’However,
there may be a case for the applicénts that thouse who

The
conducted, test earlier miy not méke them fully cualified

Ufact that by £iling this' OA,
in view of the.hey have approached this Tribunaly” The
applicants should be given a weeks time not ice before

conducting the re-physical test, Till such time the test is

over 15 postsS of Gangman should be kept vacant,

Se In view of the above the following direction is given:-
Ran .

The re-physical test to be conducted 'by ™ a team ol
consisting 2 doctors who are not associated with the
hetd
physical endurance testhearlier. A notice of atleast 7 days
should be given to the applicants before calling them to the
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re-physical test in pursu@nce of the above direction, If
the applicants passed _)ﬂ/the re-physical test in pursuance
-
of the above direction their cases for appointment of Gangman
should be considered in accordance with the law provided
o ety )

they fulfill all@e conditions, Till such time the

' in 12 VY
physical endurance test of the applicants » once again w )

_teatm®- 15 posts of Gangman out of 382 mentioned in the

notification should be kept vacant.

6. With the above direction the OA is disposed of,

No costs,

A n—
W ( R.RANGARATAN )

Member (Judl,) Member (Admn, )
‘ )
Dated : 7th June, 1999
ﬂ]'f‘c-‘,'
( Dictated in Open Court ) Tt
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